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FINAL ORDER NO.  10077 /2025 

 
 

 
DATE OF HEARING: 31.01.2025 

                                                                DATE OF DECISION:31.01.2025 
 

 
 A Request has been received from the advocate and is placed on 

record. Learned Counsel for the appellant has placed on record a decision in 

their own case of Prafful Overseas Pvt Ltd CESTAT, Ahmedabad vide Final 

Order No. A/10536-10538/2022 dated 20.05.2022. He fairly leaves the 

matter to the discretion of the Court in view of the above aforesaid order 

and request for the decision on merit. 

2. Learned AR also agrees that the matter is covered in favor of the 

revenue. 

3. In view of the position as stated above and decision in their own case, 

the appeal is liable to be dismissed. Following the decision cited above in 

their own case which is as per even the advocate against them, same is 
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liable to be dismissed. The advocate has not appeared in the matter but his 

gesture of fair admission is appreciated.  

4. Appeal is dismissed.   

  

 (Dictated and pronounced in the open Court) 

 

 

        (SOMESH ARORA) 

MEMBER (JUDICIAL) 

 

 

Prachi 


